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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

Original Application No., 49/2020

~ Suresh Keru Marne ... Applicant

V.

M/s. Abhay Stone Metal Works and others
Respondents

Comments in the form of Affidavit by the Applicant to the Joint Committee
Report by the Collector, Pune and MPCB, report dated 09/09/2021

I, Suresh Keru Marne, the Applicant in the above case do state on solemn
affirmation that,

1. I am in receipt of the Joint Committee Report by the Collector, Pune
and MPCB, report dated 09/09/2021 and have noted the contents

thereof.

2. At the outset I say that the joint committee carried out visit on
01/09/2021, no prior notice was given to me. Resultantly the visit
proceeded ex-parte. Had the notice been given to me, I could have
pointed out, adverse effects of the stone crusher on my agricultural
fields, dust settlement on my fruit and other trees, adverse effects on

my milk animals and livestock.

3. | say that the crop in my lands bearing Gat No. 293, 294, 296 is
adversely affected and our lands have practically become barren. The
cattle refuse to consume grass and fodder which is adversely affected
by sand and dust generated from the stone crushing activity of
respondent no. 1. The milk production is also affected. These effects

could not be pointed out by me to the Committee, because no prior

notice was given by the Committee to me.



The Committee report is silent about the previous non compliances,
show cause and closure notice which was issued to the respondent

crusher by the MPCB.

The Committee report states that the respondent crusher is has
obtained CGWA NOC on 07/01/2021. That shows that prior to that
date, respondent crusher did not have CGWA NOC which is a

mandatory consent condition.

It is relevant to emphasize that even Gram Sabha, Urawde, Tal. Mulshi,
District Pune has passed a resolution objecting to the crushing

operations of the respondent crusher. The said resolution is at Exhibit
A.

The Committee has addressed itself to issues of non compliances of
the respondent crusher regarding the conditions put in the consent
issued by the MPCB. Mere compliances of the consent conditions are
not enough to absolve the respondent crusher from the environmental
and agricultural damage done by them. Therefore this report is not
sufficient to arrive at favourable conclusion for the respondent
crusher. The Committee ought to have addressed itself to following

more issues -

a. The crushing activity has affected soil fertility of the
Applicant’s

agricultural lands ;

b. Effect of crushing on cattle’s health and milk production
capacity ;

c. He doesn’t have requisite approach road. Therefore the site

location and the permissions and consents given Dby

Respondent
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Authorities are wrong.

d. One of the conditions for consent to operate granted by
MPCB is

that the crushing operation should not cause nuisance to

Szmae? adjoining
land owner. This issue is not addressed in the report.

e. One of the conditions for consent to operate granted by
MPCB is

that the unit should display and maintain the online data

outside

the factory main gate in Marathi and English bith on a 6'x4’
display

board in the manner and the report of the compliance along
with

photos shall be sumitted to MPCB. The said condition is not

fulfilled as there is no such display board put up by the

respondent
crusher at the entrance of the unit.

f. Committee did not do analysis of ponds in the surrounding

darea,

which has got polluted due to dust emissions from the

respondent
crusher.

8. | state that | have been compelled to appoint an MoEF accredited

environmental laboratory to do Air and Soil analysis. They have
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carried out site visit and their report is awaited. | may be permitted to

place on record their report on record.

9. Hon’ble Tribunal may kindly pass appropriate orders after perusing

the MoEF accredited laboratory report which will support the

contention of the Applicant.

Whatever stated above is true and correct to the best of my knowledge,

ability and belief and I affirm it to be true for which I have signed hereunder.

Pune

Date:14/11/2021

Gcate for the Applicant

Nitin P Deshpande

Suresm

Applicant
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‘ Abhay Stone and Metal Works Stone crusher located at At Post —

’ Urawade, Tal-Mulshi, Dist-Pune Gat N0.295/1 Proprietor Raju Appa

j Chavan is causing adverse effect on the crops in agricultural fields and
[ water bodies due to uncontrolled dust emissions.

| Similarly it is affecting health of humans, animal, therefore

resolved to close down the said crusher immediately.
Henceforth no permission will be given to any stone crusher and

mining activities in the village.

gw - Tushar Shekhar kharat.

HTAIEH - Sushant Suresh Marne.

[ ]

permission given to the said crusher hereby revoked and it is unanimously
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